13

8)|  Hon.D.S.Misra,AM i
HﬂntG-Sim, o + |

In this transferred writ petition the pat.itianera #&

had prayed for quashing the partial listg of successful can- 1’:

didates declared by the respondents and to declare the cand:l:d— | ?“k
ates of original selection list successful in the competitive
examination. By way of an amendment they now want to add two e
more reliefs -(i) to give the ajididavds seniority in service
and (ii) all consequential benefits and privileges with retro-
me‘him effect. The application is\.ppoa-ad. We have heard
counsel for the parties. It is alleged that this
iven aﬁ&h dirac‘b:mn to 'gam@mapplimta on 9 11 87.
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Member (A)
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